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ENTRAL  EXCISES: AND SALT (SECOND
AMENDMENT) ACT, 1973

NG .58 or 1973

-An Act further to amend the Central Excises and Salt Act, 1944.

BE it enacted by Parliament-i

: r-the Twenty=fourth Year.of:-the R;:epublic
of India as follows:—
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1 (1) This Act may be callad th“e Central ‘Excises and Salt (Second

_Amendment) Act 1973

@ 1t shall be deemed 10 hay

e ;c@me-:zmto%sfor\.ega: gmz_thef-3rd day of
November '1973. - ,
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2. In the First SRHETTIE 16 the Centrai Exc1ses and gilt Act 1944

B
7/

- “Two thousand rupees per .]!S.llolﬁ{{}fi? at-fifteen. degrees. of Centlgzj/ade
stitu :%-d:.u o -

g Lohip thel saldy: Ordinatice, shall be
_-deemed to have been done or taken ‘uiidéy the principaliAct as amended
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[19th December, 1973.]
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